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SHRI J. P. GOYAL: 1 withdraw if.
The Bill was, by leave, withdrawn.
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SHRI JASWANT SINGH (Rajas-
than): Madam Depuly Chairman, I

would be very brief and there are
reasons why I would like io be brief,

Madam, I am muddled by the sugar
muddle. I know very little about it
. ﬁ%faﬁiﬂﬁ%éa a’*’\'@?‘r
T wF gAR AG F AW W &
-aa |y g ar‘r TUE; W &

f 3% @ aa gar
But I am concernad because of the
muddle that is taking place. I am
also muddled by the act that - the
Ministry of agriculture and the Minis-
try of Food and Civil Supplies are
needlessly separated. The honourable
Minister was verforming an admira-
ble function and 1 really cannot
understand why the two have been
separated now when they are an in-
tegrated ministry and ought really to
be functioning as one,

Madam, I really want to ask for
three clarifications. One hag to, ad-
mit, Madam, that there has been
some supply-side mismandgement of
the imvorted sugar because had that

supplv-side mismanagement not ta-
ken _Dlace, perhaps, despite many
multiples of the amount of  sugar °

ever Imported by the country, it being

-
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sugar bprices would
not have gone up. Bul prices are
going up and, therefore, 1 cannot

even attempt to recontcile these two
contradictory factors, This is fur-
ther complicated by ‘the situation
that in ‘the world markets today,
M.adam, sugar price is the lowest ever
and, translated into Indian terms, 1
am given to understang that ‘it is
something like 75 poise a kilo i ihe
world market. In the world mar-
kets, sugar is being sold at four cenfs a
pound and. lranslated into Indian
terms, i{ comes to around 75 paise
per kilo. In the world markets this
is. the price and we haye more impor-
ted sugar than we have ever earlier
had and yet, Madam, prices are going
up. I am muddled by this stuation.
Ferhaps the Minister will explain in
simple terms as to why this is taking
place so that one of my domestic dif-
ficulties is obviated.

- in the country,

Secondly, Madam, I amm given to
understand that a great deal of lob-
bing taken-place among Members of
"Parliament and I am subjected to a
lot of documents by the Indian Sugar
Mills’ Association. etc. They put their
documents into the' post and they
come fo me and I read such Jocu-
ments as I am able to read. The
Indian Sugar Mills’ Association con-
tends—I do no{ know how far their
contention is tenable—that out of
the 35 per cent -which is available
just now for free sale, if that 35 per
cent is increased fo 30 per cent, ihen
the sugar prices will fall, the consu-
mers” interests will be protected and
the cane growers’ interests will also
be protected. I do not think that it
is as simple as that. Perhaps the
honpurable Minister will attempt to
explain where the switch is or where
the button is by pressing which we
can start untangling this muddle of
sugar. v
Just one final word, Madam. Hav-
ing said all this, oropriety and decen-
cy demand that T should be prescent
in .the House when the honourahle
Minister renlies. T hag not calculated
that this debate was going to be
transferred to 5.30 P, M. today and,
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therefore, I ask in advance for parden
by the honourable Miuister hecause 1
will not be here to listan to his reply

and this is not an inlentional dis- )
courtesy on my wnarl, Thank vou.
Madam.

THE DEPUTY CHAIRMAN: Yes,
Mr, Upendra.

SHRI PARVATHANENI UPEN-
DRA (Andhra Pradesh): Madam
Deputy Chairman, by the tifme my
turn comes, the sugar melts< into
SyTrup.

Madam, this sugar business has

really tecome bjtter. The sugar in-
dustry 1s supposed lo be the largest

industry in the country. There are
about 350 lakhs farmers involved in
sugarcane production. Seven to

eight per cent of the cultivated area
accounts, for sugarcane. But today if
you see the condilion of this industry,
it is very deplorable. During 1{he
last two years, parlicularly, India has
turned from a net exporter of sugarto
a net importer, In 1975 and 1976 we
exported sugar worth Rs. 800 crores,
and this year we imporsied nearly 5
lakh tormes, using about Rs. 200
crores of foreign exchange. Even the
export quota we could not fulfil. We
are supposed to export 6.5 lakh ton-
nes bui we could exvort only 2.84
. lakh lonnes. And if you see the con_
- dition of mills, 70 out of 339 mills
are sick todayv, and the production.
as Mr. Verma has pointed out, has
come down from 84.38 lakh fonnes in
1981-82 tn 59.16 lakh tonnes in 1383-
84. The sugar Industry lost about
Rs. 800 crores during the last three
years. There are sugar mills which
owe heavy arrears lo the cane gro-
wers. Crores of ruvees are due to

the cane-growers, This is the condi- |

 tion of the sugar industry today.

Madan. there are many reasons for
this state of affairs. The first reason,
as T couid see, is, particularly during
the last two or three years the sugar
mills have not been getting enough
sugarcane because of the lopsided
policies of the Cen'ral Governmenf in
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thyp statutory minimum price
As a.result much of
produced is diver-

fixing
for sugarcane.
the sugarcane

" ted to ‘gur’ and ‘khandsari’ industries
are not getting what

und the mills
they should. Besides, the area under
sugarcane cultivation is also going
down each year...

SHRI KALPNATH RAl (Uttar
Pradesh): It is goiug mucP, much
down.

SHRI PARVATHANENI UPEN-~

DRA ;... because the statutory prices
fixed by the:Central Government ijs
only Rs. 140 per tonn®, vrhich is very,
very, very unremunerative. Even the
Indian Sugar Mills' Associalion has
suggested a minimum of Rs. 180 per
tonne, States like Andhra Pradesh
are paying negrly Rs. 80 extra, over
and above the Ceniray Government
rates. We are paying Rs. 80 extra
to make it Rs, 220. Buti still the
mills are not gefting

‘cane.

The second reason iz the cost of
production in the sugar mills is go-
ing up due to the poor state of the
sugar conversion machinery. The
machinery is very much out-dated in
the sugar mills. Seveniy out of 339
mills are sick, as I said  earlier.
Thirtysix per cent of the factories are
more than 40 years old. That is
another reason why the mills sre not
viable,
sent conditions when the
mills are nol getting enough sugar-
cang we cannot have new mills, as
against the lfcensing capacity of 87.9
lakh tonnes with 339 faclorigs, the
installed capacity is only 69 lakh
tonnes. Only 20 faclories have teen
started last year as against 60 facto.
rles for which licences amd Tetters of
Intent were issued. In addiltion, 49
existing units were supposed to ex-
pand their capacity but that also they
could not do. This is the actual state
of affairs of the sugar industry.

1 would like (o pose some questions
to the hon, Minister 1o clarity in
f .
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this House. One, what exaclly is
the sugar policy of the Government
of Indie? Is there any Ppolicy, or you
take ad hoc decisions every year?
Two, what steps are you taking 1o
ensure remunerative prices for the far-
mers, without which you can never solve
this problem? Three; what are ycu geing
to do with the sick mills, 70 sick mills
Four, what steps are you taking
to restructure the sugar industry, to
modernise the machinery, etc,

Fifthiy, the Bureau of Industrial
Costs and Prices has already given
its recommendation regarding the
fixation, of levy sugar price. Of
course, that was overdue iast year. It
was extended for one more year.
When are, you going to take a decision
on the Bureau's report?

Sixthly, when will the new factories
already licensed %tart functioning and
what guarantee will you give them
‘for supoly of sugarcane al a time when
you are not able to ensure adequate
sugarcane supply even for the existing
factories?

Seventhly, there is a Sugar Deve_
lopment Fund created out of the cess
'on sugar produced, Upto February
1985, this fund has totalled to 206
crores of rupees. Is there any pro-
posal to use this amount 40 help the
sick .units and to modernise the ob-
solete factories?

Lastly, will the Government adopt
a firm realistic and binding policy for
cane, inducing the cultivatorg to
maximise cane supplies to the sugar
factories?

THE DEFUTY CHAIRMAN: List~
ening to the debate on sugar, the flies
have entered the Chamber.,

SHRI M. S. GURUPADASAMY
(Karnataka): A wide ground has
been covered in this debate. I would
not like to repeat the same things
which have been said by my collea-

. 8ues here, I raise a few points and
I want my hon. friend to reply to me.

.
N
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Firstly, the capitai investment in
sugar hidustry has increased {remen-
dously of late. My understanding is

that there are only 3 main manufac-

turing unils which supply rnachipery
for new sugar factories and that
there .is no appreciatle Jincrease
in the capacity of such uniis till now.
Therefore, these units have monopol-
ised the manufacture of the entire
plant and machinery. In the last few
years, they seem to be dictaling terms
to ithe peopie who want 1o “start sugar
factories. I would like the hun. Minis-
ter to enlighten me what the escala-
tion in prices of plant and machiner:
has been over the last 10 years. That
will give us a picture of the rate of
increase in the prices of the machine-
ry and the cost of the factories. I
raise this question because there has
been a tremendous increase in capi-
tal investment. Ther=fore, the cost
of setting up a faclory is high and the
cost of production will alse be high
naturally. That wili have an effect
and impact on lhe price of sugar pro-
duced.

Seceondly, the iype
that they have been using for long
has not keen improved significantly.
May be there have heen little imp-
rovements here and there, bul I am
told that the technology which was
there a decade ago is the same which
is prevalent today,. That also in-
creases lhe cost of producticn.

Thirdly. there has been a reckless
licensing of sugar. capacily. No ade-
quate steps have been taken to see
that licences are issued only to those
areas which have sugarcane cr where
sugarcane avaiiability is assured. For
Instance, licences have been liberally
issued to co-operatives. An¢ even
new co-operatives have been given a
lot of licences, bul many cooperative
sugar factories have failed because
there seems to be a competition among
the cooperative unifs to start such
units in various areas without rea-
lising that the availabilitv of cane is
not there. The result is that many co-
operative sugar factories have Zailed
in several States. So, T would like to
know whether the Government = has
applied its mind to {this co-operztive

of lechnology
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lactory sector, whether any rational
approach is being evolved while is-
suing the licences. I feel the big-
gest factor or failure is the irrational
licensing policy that has been pursued
by the Government in the past,”as a
result of which we have been wilnes-
sing a lot of failures not only in the
co-operative seclor but also in the
private sector, Madam, it is said
that the availability of sugarcane has
been dwindling and that is why the
tactories are not working to fuil capa-
¢ity, and so, the production of sugar
is less. That is true. I said that there
is a wrong planning towards sugar
production. Apart from that, ihere

‘is diminishing of sugarcane availabi-

lity for two reascns: one is the prices
that are given to the sugarcane grow-
ers are less and less compared to the
cost involved. I donotknow whether
even now the cost factor is being ta-
ken into consideration seriously while
fixing the sugarcane orice. The prices
of inpute the sugarcane price. The prices
sugarcane growers have got to wait
for long, nearly 12 fo 13 months, to
supply the sugarcane {o the factories.
Within this
period, they can-have at least two if
nol three crops. They have to wait
for that period.” Further, at the level
of transport there are lot of handicaps
and harassments which have not been
removed by the Government In the
co-operative sector, for instance, I
know that even the drivers of tyucks
have got 10 be bribed {o carry the
sugarcane from the fields to the fac-
tories. And the approach oif the sugar
factories or the co-operative sugar

-faclories is that a few trucks are pro-

vided for transporting, and. they are

also not available as g result ¢f which’

they have even to bribe the drivers
to carry the sugarcane %o the factory.
Afler carrying it 1o the factory, they
have to wait for a long time for
weighing the sugarcane. And the
net result is that the weight will alse
decrease hecause if the sugarcane is
not weighed quickly. it 'will become
dry during that period. So, as a
result of this and other harassments.
the farmers are discouraged from giv-
ing the sugarcane to the factories,
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particufarly to the co-uperative sugar
factories, Therefore, they diversity,
and they divert their sugarcane ' to
khandsari and to manufacture of
jaggery. In this context, I want to
know whether the Ceniral Govern-
ment or the State Governments have

got any bpolicy fowards khandsari
units. Khandsari units are great
competitors to sugar factoriez. And
they are small units and they pay

higher price for the sugarcane when
the sugarcane is not gvailable in
plenty and the money js paid quickiy
also  Therefore, they divert their
sugarcane to khandsari units, But
the khandsari units are being licens-
ed by the Stale Governments in large
numbers without caring for the
availabilily of sugarcane for the sugar
factories. Therefore, I would like to
know whether there is any bpolicy by
the State Governments, or the Cen-
tral Government in consultation with
%the State Governments, in licensing
khandsari units because, as I said, the
khandsari units are the biggest com-
pelitors to sugar factories and sugar
mills. This fact has not been taken
into consideration in the past.

Next, Madam, there has been a
considerable drift and ineffectiveness
in the matter of distribution. It is
visibie all along the line, It is not
a new phenomena. The distributive
$ystem has been very weak, ineffec-
fual and a source of corruption. As a
result of the maldistribution of sugar
the escalation of prices of sugare is
taking place in various parts of the
country . The dustributive system
Has nio(c been streamlined. The ma-
chinery has not been strengthened,

(Time  bell rings) Lastly, Ma-
dam, 1 want to say a word
abouy the dual price policy It

has been there for some time in the
last few years. 1 am not sure whe-
ther this is a rational policy. It was
conceived as  a shorttern policy but
it is being continued from year to
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year. And, I would like to know
whether any review has been done in
regard to this policy. I feel that this
dual price policy is also responsible
for the malfunctioning of the sugar
distribution and for the disiortion of
sugar prices. There ave also profi-
teers, smygglers and blackmarketeers
- in the sugar trade. No action is be-
ing taken by the Government against
them, S0, Madam, I woulg like the
long-term policy {o be formulated by
the Government and not this short-
term policy which is nol good at all,
We should have a policy keeping in
vlew the various factors such as the
.cost of production of sugarcane, the
price of inputs, the transport char-
ges, the cost  of investment by mill
owners etc. All these factors have
got o be taken into consideration and
a comprehensive policy has got to be
evolved. Otherwise, we will be drift-
ing and we will be forced now and
then to import sugar against a heavy
foreign exchange bill ang we will be in
trouble. Therefore, I would like the
hon.  Minister to assure the House
whether he is going to evolvé a new
policy keeping in view the interests
of the producers, the consumers and
the sugarcane growers.

SHRI MOSTAFA BIN QUASEM
{West Bengal): Madam Depuly Chair-
man. I endorse what the hon. Mem-
ber, Shri Upendra, said, namely, that
the taste of sugar continues to be bit-
ter for the last three or four months,
so far as the common people of this
country are concerned. - There has
been an abnormal rise in the price of
sugar throughout the couniry. Now.
much has been already discussed and
I do not want to make any repetition.
But I would like to highlight twg vital
aspects for the Ministey tn solve the
sugar problem that our country °is
tfacing. Now, in the statement fur
nished by the hon., Minister, he hasg
stated that there is some sor{ of " a
crisis dque to a decline in the produc-
®on of sugar in the country.
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1 would like to mention that this
decline in praduction of sugare may,
to a large extent be atiributed to the
decline in the production of sugarcane
itself in the couniry,

Whiat are the basic reasons for
decline in the production of sugarcane
in our countiry? I would like to men-
tion two importaht reasons behind
this phenomenon, One is, the
sugarcane growers of our country are
not getting, it has been alveady point-
ed out by many an hon. Member, re-

munerative price for thejr produce.
Uptil now, the Government has nob
been able to ensure remunerative
price - for the sugarcane pro-
duced by the growers of sugar-
cane. Secondly, one distress-

ing phenomenon is that the growers
do not gel on time from the mills the
price at which they are forced to sell
their sugarcane to the mills, There
is inordinate delay in payment of
their dues by the owners of ‘the sugar
mills, These are two disincentives
which are operating. So far as
producers of sugarcane growers in .
our couniry are concerned, because of
these two disincentive effects, what
actually happens is, not all, but some
of the growers of sugarcane who
would praoduce sugarcane, have deve-
loped "a tendency ta shift to produc-
tion of some otner product. This is
one thing and also because of inordi-
nate delay in the payment, and be-
cause of lack of remunerative prices,
the tendency is to make diversion of
sugarcane to gur and khandsari units.
Because of these, there has been a
decrease in the production of sugar-
cane in our couniry which. o a large
extent, is contributing to less produc-
tion of sugar in the coun-
fry. So, to sirike at these two
things. I would urge upon the Govern-
ment {o ensure a remunerative price.
I woulqd like to mention, not to talk of
remunerative price, even tne statu-
tory minimum price fixed by the
Government is kept at a very, very
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low level, So, you should ensure a
remunerative price for the sugarcane
throughout the country.

Lastly, I would like to say—it s
my information from certain quarters-
ihat there is pressure nn the Govern-
ment from the owners of sugar mills,
to introduce a legislation putting a
han on diversion of sugarcana tg gur
and khandsari units. I would like
to ask the hon. Minister whether
this information is correct or not,
whether there iIs actually any pres-
sure on the Government and whether
you are going 1o succumb to that pres-
sure. If the answer js in the affir_
mative, that you are contemplating 3
legislation putling a ban on diversion
of sugarcane to gur and khandsari,
withoul ensuring a rensunerative
price to the growers, I would like to
say that you will be plaving a partner
of the sugar mill owners in exploiting
- the farmers or the growers of sugar-
cane in a considerably big way. With
these words, I conclude.

SHRI VITHALRAO MADHAYV
RAO JAHDAV (Maharashtra):
Madam, as per labour siatistics of
1982. the estimated average daily
number of workers engaged in sugar
industry in the country is 1,706,000
and the number of those concerned
with gur and khandsari and other
_fieids is about 1,03.000. That means,
total number of 2,73.000 workers are
engaged in the sugar industry in this
couniry, The olhet thing is
that, if you take into
account the farmers, farm lahourers,
people engaged in transport and so
on, the total population dependent gn
sugar industry including the farmers

and workers would come to about 18

10 20 million,

Madam, just now, Mr. Gurupada-
swamy has eriticised the co-operative
sugar factories. In 1{his connection. I
would Iike to point out that on the
14th August, a news item appeared
in the ‘Economic Times' to the effect
that private sugar mill-owners want
to fran:ler their sugar factories 1o
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the co-operative sector. There may
pe two reasons for this. One is thatf,
they may not Dbe earning pro-
fits out of these sugar mills. The
other thing may be the farmers are
not very happy with them. Therefore,
these big houses like Walchand,
Somayyas and others are willing to
transfer their sugar factories to the
co-operative sector. 1 think, Mr.
Gurupadaswainy does noi care for the
concept of co-operative movement, In
the case of the co-operative sector.
mills are run by the farmers. The
farmers are the owners of the mills.
Unless the producer is also the owner,
he will not be able to get a good price,
Compared to other commodilies, even
though Government is not giving a
good price for sugarcane, the co-ope-
rative sugar factories have been suc-
cessful in giving a good price, com-
paratively good price, I should say, to
the farmers. After the Government
declared a price of Rs. 14.50 per
quintal of cane, in Maharashira. they
have given more than Ps. 190 per
tonne. The State Government also
has taken some share. That is why.
some of the co-operative sugar fac-
tories have become loan fres and they
are able {o make profits. Then, this
is distributed among the farmers.
Madam, out of 80 suzar faclories in
Maharashtra, 61 are in the co-opera-
tive sector. Co-operative sugar fac-
tories are not allowed {0 expand. Out
of 339 sugar factories in the country.
166 are in the co-operative sector.
This means, 104 sugar factories are in
the co-operalive sector in other parts
of the country.

Madam, as I said earlier, the private
sugar millowners want to iransfer
their factories to the co-operative sec-
tor. This is because they are con-
vinced that the present policy in regard
to sugar is not in their favour. be-
cause they want {0 make more profits.
That is why, in case they go into
losses, they can escape by transfer-
ring them t{o the co-operative sector.
This is” one of the reasons. The other
thing is that, they are not able to
lift the cane from the farmers in iime
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and there have been a lot of comp-
laints from the farmers. In fact,
the farmers have been demanding
that the mill-owners should sell their
factories to them so that they can
run them in the co-operative sector.
These may be the two reasons. This
is a matter for investigation.

Madam. another very important
thing is that 28 lakh hectlares produce
62 lakh tonnes of sugar. This means,
the yield of sugar per hectare is 2.2
tonnes, This means, sugarcane yield comes

to nine quintal per acre. 'This is as
ver statistics. Madam, this is the
lowest yield in the world. Even in

Maharashtra, we find thal we will get
an yield of 100 tonnes per hectare. In
Jawa, Sumatra, Hawai etc. they are
getting 250 to 300 tonneg per hectare,
This is the lowesl. We should find
out, what is the reason for this, There
are {Wo ways of sugar cultivation,
one in Northern India and the other
in Southern India. As you knot,
Madam, Coimbatore is having a su-
garcane research station. There are
only a few spots in the ‘worla where
such research stations are there. In
these research stations, they carry out
hybridisation work. They conduct
plant breeding experiments {o evolve
new varieties. Madam, in Coimbatore,
they have been able to evolve some
new varieties, they have lested these

varieties in other parts o 1ihe
country and these varieties
have been recommendea for cul-
tivation. We should sel up such
sugarcane research stations in various
parts of the country where we can
take up plant breeding work. This is

very important for the evolution of
new varieties. Unless plani breeding
work is taken up, we will not be able
to produce new varieties which have
short duration. high recovery of su-
gar and more ‘ionnage as well. So,
that is a matter for investigation.

Now what is the position of wheat?
Northern India is the highest ™n res-

" pect of yield and also in the support

prices, but  tne pricc of wheat fixed
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by the Government is same for the
Northern India as well as Zor the
Southern India. It is fae same price
even in Maharashtra where the ave-
rage yield of wheal is much more less.
Bul there is a disparily in respect of
sugarcane when the prices are fixea.
1 do not want to say that farmers
should not be based on less recovery
must  be some  uniform  policy. It
should not be based on less recovery
of yield or more recovery of yield. in
one crop you are giving more price
ang for another crop you are giving
less. This is not justified and this
requires a change in the policy.

Now I come to another poini. What
is the cost of cultivation of sugar-
cane? The cost of sugarcane which
has been calculateq by all universities
comes Lo Rs. 32 per quintal. We have
given Rs. 22 per quuntal in Northern
India, that means there is 5 aeficit of
Rs. 10. In Southern India we are
giving Rs. 15, that means there is the
deficit of Rs. 17. So, at least the
Government mus{ accepl that remu-
nerative price based upon the cost of
production should »e given. Then,
sugar factory cannol just marufac-
ture sugar only. It must be made a
composite unit. It musi manufacture
alcohol, paper, and sugar must be a
by-product. Unless we adopt this
policy that sugar must be a by-pro-
duct, we cannot sell sugar al a
cheaper rate. This is an important
phenomenon in sugar industry.

There is one more thing. The other
day we had a discussion on the price
rise. [t cucumber, khira which has
got 99 per cent of wafer is sold in the
markei at the cosi of Rs. 8 per kg.
why sugar can't be s0ld at a higher
price?” Ig is being sold a¢ the cost  of
Rs. 7 or 6. The ilem which hag more.
content of water is sold al a higher
price although waler does not re-
quire money, So, this is the disparity.
We must fix the price of sugar at least
for a period of five years or so, so that
the farmers will come to know that
they will be getting ihis much relurn
from the sugarcane crop. You can
decide the price at Rs. 5 or Rs. G per
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lc.g. bt fix it permaunently for five
years at least.

Coming to the cost of production of
sugar, hon. Minister has staied that
Rs. 491 is fixed per k.g. That means,
the cost of production is going high,
per kg. This comes to RS. 1.50 per kg.
This comes (o Rs. 3.41. Where does this
amount go? Does a fuctory  require
so much amoun; for production

of ¢ne kilogram of sugar? This
is 3  matter for investigation if
it 1w so, we must introduce some mo-
dern machinery o that the cost of
production could come down,

Coming to import of sugar, we
have imported 10 lakh tonnes of
" sugar., Total requirement of sugar is
80 Jakh lonnes, i.e, 1gain we have to
import 10 lakh tonnes more. People
are also changing their habits. Pre-
viously people were -1sing more of
gur and khandsari but now they like
sugar more. We canno{ change their
habity also. In this advanced age we
must accept all this. And for this
We Pequire 20 lakh of sugar. For the
imgory of this quantity we have to
- spend more than Rs. 800 crores of
foreign. exchange. For the production
of about 20 lakh tonnes of sugar we
require 132 additiona} sugar Zfactories.
By the enn of 7th Five Year Plan our
lotal sugar factories must be around
500 or 550. Today we are having
about 339 sugar factories in the whole
country. My suggestion is, please
liberalise the licensing policy. What-
ever money you are going to spend
on the import of sugar, with that
money you must stabillse the sugsar
market in this dountry. We have to
spend a very valuable and costlier
foreign exchange for the purchass of
sugar from other countries, Instead
of that we shoulg stabilise the sugar
market in this counlry. It is not ne-
cessary that in London if we sre gett-
ing sugar at the cost of Rs. 2 per
k.g., at the same cost we should get
sugar here also. There are so many
countries tike Taiwan, Sumatra and
other countries, their vyield is very
very high. We cannol compete with
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them. Now it is a matter of investi-
gation. We have fto <orm different
agro-climatic zones. Now time has
come fo determine which crop comes
to which area, which crop comes in
which climate, which crop comes to
which State. You fix it and then
have a scientific planning of all these
crops ang solve the nroblem once and
for all.

~ e

Another thing is, I appeal to the
hon. Minister who has also been Mi-
nister of Agriculture and who knows
about sugarcane more than me, that
research and development in the su-
garcane field is  very necessary.
Though we are having several re-
search stations in the country, I
don’t think they have contributed
much fo sugarcane produciion. So,
plant breeding, selective fertilisation,
agronomic practices should be intro-
duced. Plant protection measures
should also be adopted. Pyrilla is not
a disease. It is an insect. It comes
unaer Entomology. The pyrille insects
can be easily controlled. But these
insecticide supplying these drugs sup-
plying companies and some Govern-
ment agencies ang these false report-
ing agencies are indulging in lot of
corruption. They are noi giving in-
seclicides 10 the farmers; as a result
ihe farmers are suffering. So I re-
quest the hon. Minister to form
different  agro-climatic zones and
sugarcane zones. In our Maharashtra,
we are demanaing three different su-
gar zones high recovery zone, medium
recovery zone, medium reco-
very zone and low recovery
zone. Maharashtra comes in the
medium recovery zone. That is
most of the areg of Maharashtra
comes under that, It is from 10 to 12
—1J do not know cxactly the figure.
The Marathwada, Vidarbha., Khan-
desh and Konkan areas are demand-
ing that the Ministries i Agriculture
and Food and Civil Supplies should
please declareg these as medium re-
covery zone. Further, agriculture
must be treatea as an “industry”.
You musl give remunerative priceg to
the cultivators  and sugarcane grow-
ers and, last but not the least, crop

Id
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insurance scheme should bLe
for sugarcane.

Thank you very much.

THE DEPUTY
Minister.
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RAO BIRENDRA SINGH: Madam,
the question of sugar, itg production,
itg distribution and allieg agncultural
sector which feeds the sugar mills, i
a very important subject. Questions
have been raised in the House seve-
ral times. Consumers, industry, far-
mers are all very much concerned
about a policy which should ensure
remunerative prices for the farmer
and reasonable prices for the corsum-
er as also reasonable profits for the
industry so that it can keep in good
health. These interests are all com-
plimenlary and  supplementary. But
sometimes we do not appreciate that
pulling into different directions in
view of different sectoral interests,

what Government has been trving to
do.

Hon. Member, Shri Suraj Prasad.
vaised this debate on the present su-
gar policy, resulting in decline in the
sugar production. Several other hon.
Members have participated in the dis-
cussion. Shri Virendra Verma is an
expert on sugar. He is also a farmer.
Shri Upendra alse, Shri Gurupada-
swamy, Shri Vikalji- Shri Jadhav, all
have raised very valid points,

As Shri Satya Pal Malik put it in
proper perspective, this is a very vast
subject, on which a debate of a couple
of hours is not enough, and for Minis-
ters it becomes ail the more difficult
to reply to all the points raised within
the space of half-an-hour or 20 minu-
tes which probably you would allow
me,

THE DEPUTY CHAIRMAN: I will
allow you more time,

RAO BIRENDRA SINGH:
you.

Thank

THE DEPUTY CHAIRMAN: I am
prepared to sit up to midnight also.
But I want to say that 34 Members
had signed this Ca.ling Aftention. And
out of them only six are present in
the House. This is the interest they
wanted to show in farmers.

the

RAO BIRENDRA SINGH: But
people who are really interested are
still present in the House, and they

represent in the House, most of them
present here, farmers' interest. Ma-
dam I wovuld like to submit briefly
that there is no change in the poliey.
The present policy is same as has been
the policy gver the last many years.
Therefore to say that the present po-
licy of the Government with regard
to sugar is responsib.e for the decline
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in production is, to my mind, not cor-
reci. It is this very policy which
brought up the production to 84 lakh
tonneg in the year 1981-82. It is still
the same policy which is continuing.
Farlier also the same policy was adop-
ted by the Government with regard
to dual pricing policy, fixation of
prices, statutory minimum prices for
sugarcane, for purposes of taking levy
quota, levy percentage of sugar from
the miLs and 35 per cent being allow-
ed for *ree market. It is this policy
according to which farmers have been
getting higher prices than the statu-
tory minimum prices fixed by the
Governmen!, from year to year. I have
been saying since 1980-81 when I took
over as the Agriculture Minister that
the prices have been ranging more or
less at the same level, that is, bet-
ween Rs, 21 to 22 or 23 per quintal.
Some States have been giving even
at the rate of Rs. 25 or 26 per quintal
sugarcane, that is, on account of high-
er percentage of recovery; and on
account of better sugarcane cultivated
in States like Punjab. Therefore, if
is not the policy of the Government
which is responsible for this decline.
The Janata Party was in power for
some time and they tried to change
the poiicy, but they failed. Then, they
reverted back to the same policy.
Therefore. we see no better policy in
view. However, if ahy hon. Member
had suggested to me that this is how
this should be done, I would have
gladly considered the matter.

SHRI VIRENDRA VERMA: What
about the remunerative price to far-
mers?

"RAO BIRENDRA SINGH: Remu-
nerative price is one of the important
ingredients of this policy.

SHRI KALPNATH RAI: Remunera-
tive prices were not paid for five
years. That was my question,

RAO BIRENDRA SINGH: How do
you say that it was neot paid for five

I~
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years? If it has not been remunera-.

tive price, how..

|t 91z aat - FRT TS Srr?s’?r'?«?
xfEr feadt = & 7 ‘ .-

RAQO BIRENDRA SINGH: How cid
the sugarcane production jump upto
84 lakh tonnes within a period of one
year?

SHRI I\ALPNATH RAI: Why it
came down?

RAO BIRENDRA
came down. due to various
which I will explain if you do
know.

SINGH: 1t
factors

Madam, we had suffered from two
very bad drought years during these
five years. Therefore tihe sugarcane
yvield went down. The area of sugar-
cane went down because of scanty
rainfal lack of irrigation for one-

thing; and another thing not enough
Then the irri- -

water being available.
gated lands which came additionally
under our irrigalion  systems—probab-
ly the farmers there {found it more
profitable to grow {wo crops. one for

paddy and another for wheat where
plentiful of water was available in
preference to sugarcane crop which |

takes about a year to occupy the land
—that may be one of the reasons. As
I have stated ear.er. there are other
reasons also.

We have tried to give the farmers
goad prices. These prices have been
recommended, from time to time, by
the Agricultural Prices Commission

not .

which has now been renamed ds the -

Commission for Agricultural Costs and ¢

Prices. Shri Vikalji.wanted more
members on it. Probably the Agricul-
ture Ministry would be considering
this aspect, because the Prime Minis-
ter had announced it earlier that he
would pay special attention to the
need for ensuring remunerative prices
for farmers. That is why at his ins-
tance. the very name of the Commis-
sion was changed. Now, Mr. Jadhav
said, the cost of production of sugar-
cane accoraing tn him is Rs. 32 ner
quintal. If we go by the calculationg

al
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of an expert body like the Agricultural
Prices Commission which we have
been taking into account in different
regions of the country, the cost of
produciion per quintal of sugarcane
comes between Rs. I1 and Rs.. 15.50.
(Interruptiony. - - B

SHRI VIRENDRA VERMA: Thal we
do not agree.

RAQO BIRENDRA SINGH: Well, I
too do not agree with you. You keep
to your view. I keep to my view.
(Interruption).

SHRI VIRENDRA VERMA: Then

why did the APC recommend a price -

of Rs. 18 per quintal for the year

1984-85 for sugarcane?

RAO BIRENDRA SINGH: Now, this
is another point which I would like
you to consider. You know very well,
Mr. Virendra Verma knows that the
statutory minimum price is not the
price meant to be paid to the farmers
for his sugarcane.

SHRI VIRENDRA VERMA: I know.

RAQO BIRENDRA SINGH: You
know. 7Then, why do you question?

ot fex awt T, FFew vE
g 1w g8 O W wFIR AE0 446, d
A 2T Iy yFR A F, W@
Fiwa w & § .. (smawv) . ...

RAO BIRENDRA SINGH We have
differed with the Agricultura: Prices
Commission Report in some yesars on
very subsiantial grounds and the main
ground was that fixing a higher statu-
tory price will increase the cost of
levy sugar for each rupee which we
give extra as minimum statulory
price, the price for the consumer for
the levy sugar goes up by 15 paise
per kg. Now, Hon’ble Members have
to consider, Madam, what they would
really like. On the one hand
even an experienced member like
Mr. Virendra Verma is asking for high-
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er prices for the farmer. On the other
hand, he is criticising the present rul-
ing prices of sugar, These two things
cannof{ go together. We have to de-
dermine as to what should be the
price of sugar which the factory
should get so that they can pay a
remunerative price to the farmer.
Otherwise, they cannot be kept run-
ning. This is the main quesiion and
the factories have to be kept running
so that the farmers continue to culti-
vate sugarcane.
tant crop. Sugar itséif is a very impor-
tant item of food. Consumers’ nter-
est also have {o be protected, And
that is why the Government has been
trying to slrike a balance between the
need to zive this important {ood item
to consumer at a reasonable price, a
reasonable profit to the industsy and a
remunerative price to the farmer be-
cause the farmer is our most import-
ant  section. He supplies the raw mat-
erial, We cannot force the farmer to
cultivdfe any particular crop in this
democratic country. He has to get in-
centives if he is kept producing any
particuiar crop and therefore we
cannot disregard the necessity to
give remunerative price to the farm-
er, 1 entirely sgree with the Hon’ble
Members but 1 would lixe then to
appreciate this one point that the far-
mers’ interest can
we agree at a . certain ceiling yoto
which we should be able to get price
in the open market for sugar so that
the factories find it viable to operate
and it is this line which should be de-
termined if any long term policy, as
Hon’ble Members have been talking
about, thal has to be evolved that has
to be framed. The long term .policy of
the Government, I wish, some Hon’ble
Members have suggested Shri Gu-
rupadaswamy, Shri Upendra, Shri
Satps®i Malick. The Government's
longsterm policy is thal the country
should  be seli-sufficient in sugar.
That  will be possible only if the
sugar.cane area does not decrease. It
increases according tn our increasing
demand for sugar, which is likely to
£o up fo 98 or 100 lakh tonnes by the
end of the Seventh Plan., Already it
is over 80 lakh tonnes. The demand

It is a very impor"

only be saved if

IS



has suddenly jumped up, Sugarcane
production did not keep pace with
it. The demand jumped up because
we ttied to get sugar for the consum-
er at a low rate. That has toe be un-
derstood. Otherwise he would have
beéen very happy with cheaper sweet-

agentg like gur and khandsari. Now
thig big gap between demand and
production

has also been  pushed
up . .« -+ )
=t 1%x F9Y

feamd =
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RAQO BIRENDRA SINGH: The
main crux of the problem is that the
yield of sugarcane in this country has
to go up, which Mr. Jadhav talked
about. He knows what is wrang
where. The cost of production of
sugar in this country is the highest in
the world.

SHRI KALPNATH RAI: Sugar-
cane?
RAC BIRENDRA SINGH: Cost of

production of sugar. The cost of pro-
duction of sugarcane is also high be-
cause the cost of sugarcane cultiva-
tion is high, because the recovery is
low . ...

Wt gty fae gUeEY €

RAO BIRENDRA SINGH: That is
also a reason, I agree. That is one
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of the factors, The mills are old. But
you will agree that the yield also is
low. The yield of sugarcane in the
field per hectare is low. There 1lhe
mill does not come in. The average
yield of sugarcane in this country is
56 tonnes per hectare. And U.P. is
Shri Virendra Verma's State and he
said that 58 per cent of the area un-
der sugarcane is in U.P—38 per cent
of the entire area under sugarcane is
in the country, that iv about 13 lakh
hectares out of 29'lakh hectares or so
that we are now having under sugar-
cane, It has come down from last
year by two lakh hectares. Now, if
UP. increases its yield from 45 ton-
nes per hectare to the present avera-
ge in the country, that is, 56 tonnes
per hectare, then we shall be meet-
ing all the demand of sugar in the
couniry. We shall be able to produce
with this increased yield, in U.P,
alone, in one State alone 98 lakh ton-
nes of sugar, without any other State
doing anything more. That is the real
problem. That is the crux. This is
where we have to attack the problem.
And that is where {he Aagriculture
Ministry  ig formulated plans t, deve-
lop sugarcane. The State Govern-
ments have fo do a lot. Mills are
going sick because when the State
Governments recommend licences, as
Mr. Gurupadaswamy correcily point-
ed out, there is not enocugh availabi-
lity of sugarcane. That has to be en-
sured. Licences are obtained; sugar-
cane is not developed: and mills go
sick.

-~ A

SHRI VIRENDRA VERMA: On po-
litical basis.

-~ -~ ——r e~ -

RAO BIRENDRA SINGH: 1 do
not know it is, But rou also have
been recommending probably licences
in areas where there is no sugarcane,

SHRI VIRENDRA VERMA: Never.

RAO BIRENDRA SINGH: You
have been a Minister for a long time
in UP.
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SHR1 VIRENDRA VERMA: Never,
Sir. . | I

RAO BIRENDRA SINGH: Anyway
I am glad that you are very sensi-
ble,

Madam this is one pari ¢f our poli-
¢y, to increase availability and avail-
ability of sugarcane to millls will de-
pend upon increased productivity per
unit of land. It is low in some other
States also. But there are good States
too. For instance, in Tami] Nadu it is
around 90....

st dr wat: WRE wEE AT
2 uvar @

RAO BIRENDRA SINGH: Tamil
Nadu has about 100 tonnes producti-
vity per hectare; Maharashtra has 90.
Those States are doing very well
Maybe, the agro-climatic conditions
are better, but it is also the farmer
behind it. He is paying more atten-
tion. He knows what is profitavle, ...

it wEUAT T IOT wEm H
feas feay &9 §

g der Tog : AwR FE
fig v ¥ 9B A
We are only talking about the decline
in sugar production. So, the decline
has come due to various reasons, I
would not like to go much more into

detail. But we are trying to increase
the yield per hectare. Licensing is
no problem, Mr. Gurupadaswamy

said that we have been irdiscrimi-
nately, injudiciously, giving licences.
During the Sixth Plan we gave only
60 new licences. In fact we have a

shortfall. We want to increase the
capacity by much more. In the
Seventh Plan also we gshall be giving

new licences. A policy is being fram-
ed now for the Seventh Plan as to
how and in what areas what would
be the criterta for issue of licences
for new factories or for expansion of
the existing factories. That is ajl in
Government's view, under considera-
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tion. and we shall take into account
all the views expressed by the honour-
able Members. Now. it is 1ot the
installed capacity alone, I agree,
which increases sugar productien, 1In
1981-82 when we produced morz than
about 84 lakhs tonnes the installed
capacily was only 64.80 lakh tonnes
or so, and with that we produced so
much sugar. Now our insfailex capa-
city is somewhere around 72 lakh
tonnes. We can easily producz 100
or 120 takh tonnes with this present
installed capacity also. Longer neriod
of crushing, better sugarcane and
better recovery and also we have to
stop diversion. Khandsuri preduction,
gur production is in the unorganised
sector. ...

T ARE wl . TN FIIET
, )

Yol

’

RAO BIRENDRA SINGH: 1 agree;
you raised that point and I wiil reply
to that point also, As regards the
cane price arrears as against 10.8 per -
cent arrears as on 15th June, last _
year, the perceniage of arrerrs this
year is only 3 per cent....

SHRI VIRENDRA VERMA: Per-

centage wil] not satisfy. Rs, 88 crores
iz still pending.

RAOQO BIRENDRA SINGH: We are
trying to reduce the arvears. It falls
under the State Governments, The

Ceniral Government canno! do much
in this matter. All eénforcement of
our laws is done through the Stale
agencies. We have taken measures
and you will agree the sugarcane area
has come down from 31 lakh hectares
last year to 29 lakh hectares this year.
Last year's production, was 59 lakh
tonnes and with 2 lakh hectares less
under sugarcane, we have produced -
61 lakh tonnes—2 lakh tonnes more
with 2 lakh hectares less under sugar-
cane. That shows that the Govern-
ment has made efforts and they ,have
to improve now. -
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Madam, questions have been raised
about the price of sugar, though na-
turally, because the Government is
also concerned like the honourable
Members that the prices of sugar have
been rising in the past. I would like
to recount very briefly the steps that
we have taken in this direction.

We decided to import in March 9.5
.akh tonnes of sugar. All that will
be arriving by the end of September.
We took certain steps for distribution.
Now, there are objections as tg the

* yarious methods that we have adopt-
ed. Now, Madam: the facl remains
that the availability of sugar is the
main thing and the availability of su-
gar has been increased. As against
3% lakh tonnes of sugar which used
to be released every month on an ave-
rage for the open market, for this
month of August: Madam, we have
released four lakh tonnes. For the
levy, through the public distribution
system, at Rs. 4.40 per k.g., the fixed
quantity is 3,13.000 tonnes. But, be-
cause of the festivals in August, we
increased it by 50,000 tonnes and we
made it 3.63 lakh tonnes and we want
to continue the same quantity for the
next month of September and there
we wili see about the future.

Madam, we are very keen that if we
are importing such huge quantities,
then the exploitation by the traders
and by the millers should stop. If the
consumer does not get the benefit of
this import, what is the use of our
spending foreign exchange on large
quantities of imports? Therefore, we
have now decided to import more. We
had earlier contracted for 94 lakh
tonnes of sugar. We have now decided
to import immediately five lakh ton-
nes over and above the 94 lakh ton-
nes ‘and this will make it about 15

[ 16 AUG.
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:akh tonnes and, Madam. the Govern-
ment will not hesitate to import more.
1t is because we want to meet this
challenge of the trader and the indus-
try. 1If our repeated warnings have
not brought them on the right lines,
we have to think of certain other
steps.

310
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RAO BIRENDRA SINGH: Kisan is
also there. But that comes under the
long-term policy. I am now talking
of the present condition. The sugar
prices, you would have seen, Madam-
are coming down. We did not want
to leave everything in the hands of the
trader and that is why we wanted the
the States also to gear up their machi~
nery for the distribution of this im-
ported sugar. We reduced the price
from 5.40 to Rs. 5.20 per k.g. The
Consumer Co-operative Stores, the
Super Bazar and its branches, and its
mobile vans, and the State Govern-
mentsg  ihrough their Civil Supplies
Corporations and their consumer co-
operative stores are selling it up to
Rs. 5.80 per k.g. In Delhi, it is avail-
able without packing at Rs. 5.50 and
in packs it is selling at Rs. 5.65 per
k.g. and there is no reason why the
prices should not came down in future,
We shall throw more sugar in the
market and ‘we ghall give more for our
distribution system. But this is a
temporary phenomenon. We hope that
by the time our next sugar year starts,
we shali have better management of
the mills, we shall have better manage
ment of the distribution system.

SHRI KALPNATH RAI: Remunera-
tive prices.

RAO BIRENDRA SINGH: .... and
we shall have remunerative prices
fixed, and we shall take into account
the views of the honourable mem-
bers. But I canneot promise anything,.
But as I have said, it is not the sta-
tutory minimum price which is fixed
which is the price for the farmer, The
farmers’ price is fixed by the State
Government concerned and on their
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own they have been fixing the prices
looking to the condition of the crop,
the viability ol the factories and vari-
ous other factors. And I am sure no
State Government would like !o pay
less to the farmer. It would like to
pay the highest price to the farmer
for sugarcane as far as it can. There-
fore, the Central Government and hon,
Members in Parliament here should
not be worried what the State Govern-
ments would do, so far as prices for
farmers are concerned. Let us see
what price they fix.

Madam, there are a Zfew Ypoints
raised by hon. Members. if you ‘would
like me to reply to them individually.
It was mentioned that Rs. 50 crores
is in arrears in U.P. and huge am-
ounts in Bibhar. That is not correct.

st @ex acf: Fodio & 21
FOTE .

RAO BIRENDRA SINGH: No, 1
don't think even that is correct. If you
iike, T will give you the correct infor-
mation,

off qtw wAE ¢ 9gT F feaa
a.% &7 .

-

RAO EIRENDRA SINGH: Bihar has
Rs. 4 crores and 44 lakhs only.

WA A71: AT A 4 w0
58 .G & |

RAO BIRENDRA SINGH: Rs. 4
crores ynd 44 lakhs, accarding to my
figure. - -

S i Al Gy ardg 27

RAO BIRENDRA SINGH: This is as
on 30th of June. TU.P. has Rs. 20
crores and 30 lakhs The hon. Mem-
bers safy it was Rs. 50 crores or
more.
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Similarly, Mr. Virendra Verma has
wrong information about incentives
being given to factories as rebate in
excise duty. The rebate on excise duty
is not Rs. 26. It is Rs. 12. Rs. 50 is
the excise duty for free sale sugar.
Rs. 38 is the excise duly for levy su-
gar. Aund the incentive given to now
is that under the new licesing they
wauld also he paying duty at the levy
sugar rate Rs. 12. I would a:so like
to inform hon. Members that this
incentive does not go into the pocket
of the industry. This should be under-
stood. It is because the c¢Ost  has
arisen- the cost of setling up the mills.
Mr. Gurupadaswamy-was correct when
he said that it has gone up very high
within the last five years. The cost of
installation of a mill with 1250 tonne

-capacity comes to about Rs. 9 crores

now as against Rs. 6 crores 5 years
back three crores more. That is not
only because there are only a few
manufaciurers. Now there can be
more manufacturing units coming up.
Nobody wants to stop them. If they
find that there is enough market for
their product. There are 7 units now
manufacturing sugar mill machinery.
But the price of stes! has wone up.
Construction costs have gone up.
Everything has gone up. And that is
why this escalation in cost. And that
is why this incentive had to be given
because the new units should be able
to pay back the loan that they have
taken from the financial institutions.
And all this money in the shape of in-
centives is kept in deposit and paid
directly to the financial institutions.
This does not go to the mill. This is
used for repayment of the loan which
the new units have taken.

Similarly, there have been certain
other misconceptions with regard to
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price. Shri Virendra Verma has said
that they are still running at a loss.
Some of them are still showing losses.
We have returned them. They were
very sick mills and it was only on the
demand of farmers that the Govern-
ment took them over. They were not
units which were profitable to run. It
was to save the ‘workers who were
employed in these milis. Therefore, to
expect that these mills will run at gz
profit is too much. They cannot be
modernised hecause ullimately they
will go to the owners, We have to see
that the farmers get the price for their
sugarcane and the workers gel fhe
wages and the mills are in a working
condition. So far as modernisation is
concerned, they can get loan from the
ID.B. or other financial institutions.

As Shri Upendra mentioned, we
have got a good amount of about 203
crores of rupees in the Fund on the
31st March, 1985. We are keeping it
till such time as the mills want it. How
can we force it on them? If they
come forward, they are most welcome.
We want them to modernise. If they
want to continue to be sick and weak
5o that they continue to get some
beneﬁts, that is a matter which we
shall have to look into as to how to
bring further pressure on these mills
to modernise so that recovery im-
broves and the cost of production
comeg down, :

ot fterw qat: femad fredy
g weRifTas @y @ F

RAO BIRENDRA SINGH: We are
getting these officers from the State
Governments. The Government of
India does not have experts. We have
asked the State Governments to give
us the officers who are there. We keep
a strict watch on them and wherever
complaints are received, we take
action against them,

I have dealt with most of the ques-
tions which the hon. M.embers have
raised. I assure that the policy of
the Government of Indiy is that the
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remunerative price because we know
thalt they can be expected to grow
sugarcane if they get good price. We
are trying tao bring Jdown the prices
even by importing even larger quan-
tities than what we have eralier de-
cided. If need be, we shall further
resort to imports. But in the long
run we have to see that our needs in
the country are met by indigenous
production. Thank you, very much.

SHRI PARVATHANENI  UPEN-
DRA: Sweet reply but on solutions.
Ht vima R A Ay 3 g
Ag g ad g Al w0 W 20
FUT WIT SFT7 & ITB AT HFE

Frer Sifag -

REFERENCE TO THE REPORTED
BOMB BLAST ON THE 13TH AUGUST,
1985 1IN THE SEAIDAH  EXPRESS
NEAR GANGWAL RAILWAY STATION
ON THE JAMMU-PATHANKOT SEC-
TION OF THE NORTHERN RAILWAY,
RESUITING IN THE DEATH OF SOME
ARMY PERSONNEL

SHRI DHARAM CHANDER PRA-
SHANT (Jammu and KASHMIR)
Madam, Deputy Chairman, 1 rise to
express my deep concern on the tra-
gedy which occurred in Jammy on
the -13th of this month. It was a tra-
gedy involving six deaths and inju-
ries to 33 persons, all armymen or
their relatives. There was an ex-
plosion in an army coach attached
to the Sealdah Express. The place
is about 40 kilometres from Jammu.
There have been so many explosions
in Jammu or in Kashmiy that if v
count the number of explosions tht e
and the number of explosions all over
the country. I think the number of
explosions in Jammu ang Kashmir
will be more. I am concerned be-
cause this expiosion took place in an
army coach. Four army personnel
were killed and {wo others who were
their relatives were killed. The 33
persons who were injured were either
army personnel or their relatives.
Madam, the responsibility of the peo-
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